No. H-11019/2/2010- Leg.II

Government of India

Ministry of Law & Justice

Legislative Department

----

New Delhi, 

  the 1st October, 2010.

OFFICE ORDER
Core Committee on Electoral Reforms 


 It has been decided to constitute a Core Committee to work as a nodal Committee for electoral reforms consisting of the following persons, namely:- 

(i) Shri Vivek K. Tankha , Addl. Solicitor General    -  -             Chairman 
(ii) Shri Mohan Parasaran, Addl. Solicitor General     -
-
     Member
(iii) Shri Mohan Jain, Addl. Solicitor General   
         - -             Member

(iv) Shri A.S. Chandhiok ,  Addl. Solicitor General      - -              Member

(v) Prof. N.R. Madhava Menon    


       - -                Member

(vi) Shri C.V. Madhukar



       - -
      Member
(vii) Shri Suhan Mukherjee,  Advocate
                   - -              Member
(viii) Four Research Fellows                                            - -

          To be nominated by Learned Solicitor General

*(viiia) Shri S.K.Mendiratta, Legal Counsel, Election Commission of India--                  Member

*(viiib) Shri K.F. Wilfred, Secretary, Election Commission of India –
Member

(ix) Shri N.K. Nampoothiry, Additional Secretary       - -               Coordinator 

(x) Dr. Sanjay Singh, Joint Secretary and Legislative Counsel - - Member-Secretary

2.
The Committee may invite any person having knowledge and experience in the electoral reforms.

3.
The Committee shall meet and conduct its business from the office premises of the Central Agency Section, Department of Legal Affairs, Hindustan Times building, New Delhi.
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4.
The Committee shall make an endeavor to prepare a vision document on the subject matter of electoral reforms covering areas to be decided by the Committee.

*5.
The Core Committee would co-ordinate the holding of the regional and national level conferences.

6.
The Committee shall try to accomplish the regional consultation by 15th January, 2011 and take initiatives for national consultation meeting on 26th and 27th March, 2011.

7.
The Committee shall regulate its own procedure for conducting of meetings (including quorum).

*8. 
The Report on the Electoral Reforms shall be prepared by the Central Government.
9.
This issues with the approval of Hon’ble Minister for Law & Justice.

Sd/-

(Dr. Sanjay Singh)

Member-Secretary
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Copy to:-

1. PS to Hon’ble MLJ

2.
Shri Vivek K. Tankha  

3.
Shri Mohan Parasaran

4.
Shri Mohan Jain          

5.
Shri A.S. Chandhiok   

 6.      
Prof. N.R. Madhava  Menon    




              

7.       
Shri C.V. Madhukar





   

8.      
 Shri Suhan Mukherjee  

9.       
Solicitor General

10.
Shri N.K. Nampoothiry   

11.
PS to Secretary, Department of Legal Affairs
12.
 PS to Secretary, Legislative Department

Sd/-

(Dr. Sanjay Singh)

Member-Secretary



* Added vide Office  Order No.H-11019/2/2010-Leg.II dated 15th December, 2010





